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The Hon'bie Mr. Ne Ve Krishnan, Administrative Member

The Hon'ble Mr. Neo Dharmadan, Judicial Member
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Whether Reporters of local papers may be allowed to see the Judgement?

To be referred to the Reporter or not? 7 - ,
Whether their Lordships wish to see the fair copy of the-Judgement ? )"

To be circulated to all Benches of the Tribunal ?

JUDGEMENT

HON'BLE SHRI N. V. KRISHNAN, ADMINISTRATIVE MEMBER

The applicant has sfated that he was provisionally
appointed in the-place of Shri Ve Te 'I‘homas as Extré
Departmental Dellvery Agent after the latter hagl

¢ o 2.8 i 9s ,
submltted his res;gnation,' It is not denled that the
charge ofvthe EDDA,‘Kizhumuri Post Office was handed over
to the applicant by‘the feSpondents:themsélves.

2. . broceedings were initiated by ﬁhe resﬁondents to
make regular,Selectiéniby callizgﬂzémes from the Employment

Exchange. Though the applicantgregiétered himself with

the Employment Exchange, he was not sponsored by the



-2 -
Employment Exchange. Therefor he f;led this
application seekingvdeclaration thaf he is eligible,
;o_be considered for appéihtmentland also for a |

6
(wérkmhﬁzis entitled to the

declaratioﬁ that he &s
proﬁection of Chapter V of the Industrial Disputes
Act and his_éerv&ces'are not 1iable to be ﬁérminated
except in accérdance with the procedure contained
thefein;

. / .
3. In pursuance of an interim order,directing the
‘ : Q_ cpnaict ey
respondents to also inedude #he applicant, it is
stated that the interview has been held on 5.3.90
but theiresultm'thereof has been withhelde
4. The respondents have filed counter affidavit
- in which they contend that for the regular selectioh
only candidates sponsored by the Employment Exchange

-

may be considered.

v ' » a. ' _
Se We have held in number of decisions that a
person provisionally appointed by the QOVernment'
as E.D. Agents has a right to be considered-when the
selection on regulér‘ba5i5 ié takén up by them. On
that basis, we declare thét the épplicant waé-entitled
to be considered by the réSEondentSffor selectione
' 8ince the interview has élready been held for the
purpose of regular selectién, we permit'the reSandgnts

. to declare the result and take appropriate action for

appodntment of the successful candidate.

-
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6e As far as the relief sought by the applicant

in terms of the I.D.Act is concerned, we are\Qf'thé.

_View that. this question is premature. We cannot‘ .

_ U b
anticipate any thersevaction,taken against the

I goe on dtesinim Breon

applicant. )
7. In the circumstances, the applicaticn is allowed
with the abeve direction.

8.  There will be no order as to costse
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